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2. To be referred to the Reporters or not ?

3. shether their Lordship wish to see the fair copy of
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IN THE CENTRAL ADMINISTRAT IVE TRIBUMNAL, ALLAHABAD B=NCH
ALLAHA BAD

DATED : THE 277/, TH DAY OF FEFRUARY 1998

CORAM: HON'BLE MR. D.S.BAWEJA, A.M,

ORIGINALAPPLICAT JON NO ,1249 OF 1992

Chhanqur Singh sen ef Sri Kapil Dee Singh
resident of Heuse Ne,71/2, Vijai Nagar,
Pelice Station - Kakadeeo, District Kanpwr Nagar.,
PR Applicant
C/A Shri P.K.Singh,

Versus

1. Union ef India through Ministry ef
Defenca, New Dalhi.
2. Directexr General, Ordinance Facteries Beard
6th, Esplanad, East Caleutta.
3. General Manager,
S$mall Arms Factery, Kanpur Nagar.

ance Respondents

ORDER
BY HON'BLE MR.D.S.BAWEJA, & M.

This applicatien has been filad mkigtg.a praver
te quash the erder dated 18.9,.1997 snd alse/direct the
respond :nts te centinue tha applicazt in gervice en the
basis of his real date of birth as off 24.11.1939.

2, The applicant is ?q!rking in the Small Arms Factery,
K/e
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Kanpur Nagar. The applicant sﬂbnits that as per the

impugned erder dated 18.9. 97/is being r=tirsd frem service
on 30.4.98 while/his eerrect dats of birth of 24.11.%

he should retire on 30.11,09, The applicant made a repre-
sentatisen fer cerrecting his date ef birth based en the
scheol leaving certif icate in 19985 and the same was re-
jected by the order datsd 2.5.95. Thereafter he made

anehber representation which was alse rejected as per

erder dated 9.6.95, On issue of the impugned erder dated
18.,9,97, the present application has been filed on 18.11,98.

3. Frem the facts ef the casq it is neted that the
appléecant made representation fer change of date of birth

at the fagend ef his service and the rapresentatiens made

fer the same wers rejected en 2.5.96 and 9.6.95. Thercafter :
th: applicant kept quiet and agitated the matter fer leqal
ramedy enly vhen the date of retiremenmt as per the impugned
erder was notified baged en the recerdsd date of birth,

The applicant has netceceme out with any evermntf/x;esv?tal

why the present aspplicatien has been filed after mere

after his recuest al%’1
than twe yaarg/having been rejected, During hearing/the

en quest ioned
ceunsel fer the applicant/on the peint of ‘Iimitatien

heconunesik fetx thecerpbicant could net advance any
reasons fer delay in agitating the matter,

4, Cengidering the above facts, I am ef the epinien
that the present O.A, is barred by limitation and deserves
te be dismissed without geigg inte the merits, The O.A,
is accerdingly dismissed in limine as being barred by
limitat ien,
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